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O R D E R 

21.11.2019: Having regard to the observations made by this Appellate 

Tribunal in Minutes of Proceedings recorded on 6th November, 2019, learned 

counsel for the Appellant seeks to withdraw the appeal with liberty to file fresh 

one founded on the same cause of action. 

 In view of the prayer made, the appeal is dismissed as withdrawn. 

However, liberty is granted to file appeal in regard to the same cause of action 

within the period of limitation prescribed under law. 

  

        [Justice Bansi Lal Bhat]

 Member (Judicial) 
 

 
 
 

 [Justice Venugopal M.] 
Member (Judicial) 

am/gc 


